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 {Shri  Swaran  Singh]
 intention  of  placing  copies  of  any  corres-
 pondence  that  might  have  taken  place  with
 them,  on  the  Table,  bacause  that  is  not
 customary.

 SHRI  N.K.  SANGHI  =  (Jodhpur)  :
 From  waht  we  have  just  now  heard  from
 the  Minister  and  Members  of  Parliament,  I
 come  to  the  conclusion  that  the  Tashkent
 agreement  looks  to  be  ‘‘dead  as  dodo”.  We
 have  seen  that  Pakistan  Government  is
 going  on  a  system  of  economic  aggression
 against  Indian  nationals,  whether  it  is  a
 question  of  property  left  by  them  or  other-
 wise,  They  are  also  going  on  the  system
 of  genocide  against  minorities  in  that  State.
 Iam  sure  Government  would  understand
 what  the  future  designs  of  the  Pakistan
 Government  would  be.  We  have  to  realise
 it  sooner  than  later.  I  know  the  hon.  Minis-
 ter  has  nothing  to  say.  As  a  protest  against
 the  failure  of  the  Government  to  get  proper
 redress  to  the  Indian  nationals  whose  pro-
 perty  has  been  left  behind,  I  would  refuse
 to  ask  any  question.  I  request  the  Govern-
 ment  to  take  this  matter  seriously  so  that
 the  properties  are  restored  to  them,  failing
 which  at  least  some  positive  compensation
 should  be  given  to  them  so  that  they  can
 survive.

 SHRI  SWARAN  SINGH  :  I  have  noted
 his  protest  and  his  feelings.
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 NOTIFICATION  UNDER  FORWARD
 ConTRACTS  (REGULATION

 ACT  952)

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA)  :  On  behalf  of  Shri
 Dinesh  Singh,  I  beg  to  lay  on  the  Table
 a  copy  of  Notification  No.  S.  0.  980
 (Hindi  and  English  versions)  published
 in  Gazette  of  India  dated  the  30ih  May,
 1970,  issued  under  section  6  of  the  Forward
 Contracts  (Regulation)  Act,  1952.  [Placed
 in  Library.  Seé  No.  LT—3920/70]
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 AMENDMENTS  TO  DELIMITATION
 OF  PARLIAMENTARY  AND  AS-

 SEMBLY  CONSTITUENCIES
 ORDER  ‘1966  IN  RESPECT

 OF  MAHARASHTRA

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO)  :  I  beg  to  lay
 on  the  Table—

 (l)  A  Copy  of  Notification  No.  S.  0
 228  (Hindi  and  English  versions)
 published  in  Gazette  of  India
 dated  the  l4th  January,  970  mak-
 ing  certain  amendments  in  Schedule
 X  tothe  Delimitation  of  Parlia-
 mentary  and  Assembly  Constituen-
 cies  Order,  966  in  respect  of
 Maharashtra,  under  sub-section  (2)
 of  section  9  of  the  Representation
 of  the  People  Act,  1950,  [Placed
 in  Library.  See  No.  LT—  3919/70)

 (2)  Astatement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  above  Notification.
 Placed’  in  Library.  See  No.

 LT—392!  /70]

 ANNUAL  REPORT  ETC.
 MENT  REVIEW  IN  WORKING  OF

 NATIONAL  MINERAL  DE-
 VELOPMENT  CORPORA-

 TION  LTD.  NEW
 DELHI

 GOVERN-

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  NITIRAJ  SINGH  CHAUDHARY)  :

 beg  to  lay  on  the  Table  acopy  each  of
 the  following  papers  (Hindi  and  English
 versions)  under  sub-section  (l)  of-  Section
 6I9A  of  the  Companies  Act,  956  :—

 ro)  Review  by  the  Government  on  the
 working  of  the  National  Mineral
 Development  Corporation  Limited,
 New  Delhi,  for  the  year  ‘1968-69.

 Annual  Repurt  of  the  National
 Mincra!  Development  Corporation
 Limited,  New  Delhi,  for  the  year

 (2)


